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0.2./533/87

CORAM : HON'BLE MRe. Po.He TRIVEDI

(1]

HON'BLE MReFeM. JOSHI JUDICIAL MEMBER

4,11.1987

Heard Mr. JJ Yajnik end Mr.R.N. Vin, learned
advocates for the applicant end respondents respectively.
The impugned order &t Annexure A-5 does not disclose
any cause. The impuéhég;purports to be merely for a
change in plece of dutie; of the petitioner and does
not ®&ffect pey end condition of service. The petiticner
is free to ap roach the Tribunzl as &nd when he has &
cause on respondents teking eny sction affecting pay
and condition service. With this observeticn the petiticn

is dismissed.
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